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Shri H.K.S. Holla brings to our notice 

bhe judgment of the Bombay and Calcutta Benches 

Df this Tribunal wherein those benches had 

granted financial benefits for a period of 3 

years preceding the date of filing of the 

3pplications and had also given 12% interest on 

such payments. Counsel says that we should have  

also followed suit of granting 12% interest on 

the arrears. We had followed the earlier proc 

edings exceptfor granting interest. But, the 

fact remains that the decision of Bombay and 

Calcutta Benches hak,not  been placed before us 

when the 0.A., came up for disposal. What is 

more, having chosen to exercise oer discretion 

in a particular manner, we now think in in—

appropriate to follow other benches in toto. 

We, therefore, see no substance in this 

review petition and the same is dismissed. 
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